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THE HIMACHAL PRADESH COURTS (AMENDMENT) BILL, 2022
ARRANGEMENT OF CLAUSES
Clauses:
1. Shorttitle.

2. Amendment of section10.
3.  Amendment of section 21.




Bill No. 13 of 2022
THE HIMACHAL PRADESH COURTS (AMENDMENT) BILL, 2022
(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Courts Act, 1976 (Act No. 23 of 1976).

BE it enacted by the Legislative Assembly of Himachal Pradesh in
the Seventy —third Year of the Republic of India as follows:—

1. This Act may be called the Himachal Pradesh Courts Short title.
(Amendment) Act, 2022.

2. Insection 10 of the Himachal Pradesh Courts Act, 1976 Amendment
(hereinafter referred to as the “principal Act”), for the words “thirty lakh”, ${ ***°"
the words “one crore” shall be substituted.

3. Insection21 of the principal Act, in sub-section (1), in clause Amendment
(a), for the words “twenty lakh”, the words “sixty lakh” shall be substituted. ‘Z’f, AP




STATEMENT OF OBJECTS AND REASONS

Section 10 of the Himachal Pradesh Courts Act, 1976 (Act No. 23 of 1976) provides for
original pecuniary jurisdiction of Civil Courts and section 21 provides for appellate pecuniary
jurisdiction of the District Judge from the decree or the order of a Civil judge. The Hon’ble High
Court, has recommended to enhance the original pecuniary jurisdiction of Civil Courts from *Rupees
thirty lakh’ to ‘Rupees one crore’ and appellate pecuniary jurisdiction of District Judge from ‘Rupees
twenty lakh’ to ‘Rupees sixty lakh’. On the recommendation of the Hon’ble High Court, it has
been decided to amend the Act ibid. accordingly.

This Bill seeks to achieve the aforesaid objectives.

(JAI RAM THAKUR)
S i QMH cated
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FINANCIAL MEMORANDUM

—NIL—

MEMORANDUM REGARDING DELEGATED LEGISLATION

—NIL—




THE HIMACHAL PRADESH COURTS (AMENDMENT) BILL, 2022
A

BILL

further to amend the Himachal Pradesh Courts Act, 1976 (Act No. 23 of 1976).

(JAI RAM THAKUR)
Chief Minister.

-
(RAJEEV BHARDWAJ) ﬂi
Pr. Secretary (Law). e
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EXTRACT OF THE PROVISIONS OF THE HIMACHALPRADESH COURTS ACT,
1976 (ACT NO. 23 OF 1976) LIKELY TO BE AFFECTED BY THIS AMENDMENT
BILL.

Sections.

10. Original jurisdiction of Civil Courts.—Save as otherwise provided by any other
law for the time being in force, the Court of the District Judge shall have jurisdictionin all original
civil suits, the value of which does not exceed thirty lakh rupees.

21. Appeals from Civil Judges.—(1) Save as aforesaid, an appeal from decree or
order of a Civil Judge shall lie—

(a) tothe District Judge where the value of the original suit in which the decree or order
was made did not exceed twenty lakh rupees, and

(b) tothe High Court in any other case.

(2) Where the function of receiving appeals which lie to the District Judge under sub-
section (1) has been assigned to an Additional District Judge, the appeals may be preferred to the
Additional District Judge.

(3) The High Court may by notification direct that appeals lying to the District Court
from all or any of the decrees or orders passed in an original suit by any Civil Judge shall be
preferred to such other Civil Judge as may be mentioned in the notification and the appeals shall
thereupon be preferred accordingly and the Court of such other Civil Judge shall be deemed to be
a District Court for the purposes of all appeals so preferred.
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